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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 259/2025

IN THE MATTER OF:
ANURAG SINGHAL L. APPLICANT
VERSUS
UNIONOFINDIA&ORS ... RESPONDENT(S)
INDEX
S.NO PARTICULARS PAGE

NO.

L. RESPONSE ON BEHALF OF RESPONDENT NO.
7 IN COMPLIANCE OF THE ORDER DT.
26.05.2025 PASSED BY THE HON’BLE
NATIONAL GREEN TRIBUNAL

2. A COPY OF THE SAID LETTER DATED
30.06.2025, IS BEING ANNEXED HEREWITH AS
ANNEXURE-1.

3. COPIES OF THE SAID VDA LETTERS DATED

14.09.2023, 19.08.2023 AND 05.03.2025 ARE
BEING ANNEXED HEREWITH AS ANNEXURE-
2.
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A COPY OF THE MOM OF THE SAID MEETING
DATED 09.09.2025 IS BEING ANNEXED HEREIN
AS ANNEXURE-3

A COPY OF MINUTES OF MEETINGS OF THE
DISTRICT GANGA COMMITTEE MEETING
HELD ON 14.10.2025 ARE BEING ANNEXED

HEREWITH AS ANNEXURE-4

Date: 30.12.2025
Place: NOIDA

THROUGH COUNSEL

! /

BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR THE STATE OF U.P.

EMAIL-bhanwar(09jadon@gmail.com
PHONE NO.-6375115224
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 259/2025

ceraee APPLICANT

VERSUS

JOMPLIANCE OF THE ORDER DT. 26.05.2025 PASSED BY THE

\

1
b

l-%DN’BLE NATIONAL GREEN TRIBUNAL

*

[, Maneesh Mittal, S/o Late Ram Autar Mittal, aged about 45 years presently
posted as Secretary, Environment, Forest & Climate Change Department,
Govt. of Uttar Pradesh, do hereby solemnly affirm and state on oath as

under:

25
2, ) “? 1. That I, the deponent in the above captioned matter am fully conversant
HRA

C. P ML . .
C.P with the facts of the case and is competent and authorized to swear the

ADV. & NOTARY
HQ LUCKNOW U.P. INDL/
PFGN NO. 20914

present affidavit.
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2. That I state that the coutents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

L BACKGROUND OF THE MATTER

3. That the allegation of the applicant is against construction being
raised by R- 9, Shri Vaari Chemicals Private Limited by the side of
river Ganga in Varanasi. The Applicant has alleged that there was a
heritage charitable institution- Mehta Hospital existing as a three-
storey charitable health facility situated approximately 100 feet from
river bank and within the High Flood Level Zone (HFLZ).

That Applicant has further alleged that R-9 has started construction
of additional floors on the top of the existing structure as well as
expanding the horizontal area beyond the original built-up area to
convert it into a commercial hotel

That the above-mentioned O.A was listed for hearing on 26.05.2025,

wherein the Hon’ble Tribunal directed the Deponent to file their
reply/response. The relevant portion of the order has been reproduced

herein:

%&/‘—/ “6. Issue notice to the respondents for filing their response/reply by
/ . /%\ YV! r7/’3/way of affidavit before the Tribunal at least one week before the next
C.PM ISHRA date of hearing. If any respondent directly files the reply without
ADV. & NOTARY routing it through their advocate, then the said respondent will

'Q LUCKNOW U.P. INDI2

REGN NO. 20914 Q/
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remain virtually present to assist the Tribunal.
7. Applicant is directed to serve the respondents and file affidavit of
service at least one week before the next date of hearing.

8. List on 06.10.2025.”

IL. COMPLIANCE UNDERTAKEN

6. That the Deponent vide letter dated 30.06.2025, addressed and
directed the: 1. Secretary, Housing and Urban Planning
Department, Government of Uttar Pradesh, 2. District Magistrate,
Varanasi, 3. Member Secretary, Uttar Pradesh Pollution Control
Board (UPPCB) and 4. Vice Chairman, Varanasi Development
Authority (VDA) to take necessary actions, ensure compliance in
accordance with the directions of the Hon’ble Tribunal and submit

reports of the same at the earliest.

A copy of the said letter dated 30.06.2025, is being annexed herewith

as ANNEXURE-1.

VARANASI DEVELOPMENT AUTHORITY (VDA)

g That the Varanasi Development Authority (VDA) vide letters dated
14.08.2023, 19.08.2023 & 05.03.2025 had granted permissions for the

proposed repair and renovation work subject to certain terms and

C. P. MISHRA
ADV. & NOTAR‘I(NDI
Q LUCKNOW U2 BT ¢ 16,2023 & 15.02.2025 sent by the Project Proponent.

conditions in regards to the respective applications dated 02.06.2023,

TREGN NO. 20914

)
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Copies of the said VDA letters dated 14.09.2023, 19.08.2023 and

05.03.2025 are being annexed herewith as ANNEXURE- 2.

That further, the Project Proponent had subsequently applied for a
grant of permission to seek exemption in access road and parking, to
the VDA on 03.09.2025 and 06.09.2025. In consideration of the
same, a meeting of the VDA was convened on 09.09.2025 under the

chairmanship of Vice Chairman, VDA.

That the said meeting was held strictly in accordance with the
relevant Uttar Pradesh Building Construction and Development
Byelaws 2025 of Housing & Urban Planning Department,
Government of Uttar Pradesh and the following concluding points

were ascertained:

1, N 1\ “On the basis of the powers conferred upon the Heritage
W

/“* 5’3 ﬁkjnmﬁ\ |
¢ fw“ & NOTARY 1,
‘\ﬁ LUCKNOw y.t |

\, KEON . BOY o

C. &M

ADV. & NOTARY
1Q LUCKNOW U.P. INDI/
DEGN NO. 20914

/..n

E Conservation Committee under Clause 5.3.9, Point No. VIII of the

Building Construction and Development Bye-laws, 2025, it was
unanimously decided that, granting relaxation in place of the
prescribed 5-metre access road (road width), the buildings
bearing Nos. K-24/2, 24/3, 24/4, 24/9, K-24/102 and K-24/2-A
(Arazi No. 5739, part), situated at Sheherkhas, Ramghat, Pargana
Dehat Amanat, District Varanasi, with respect to the access road,

the presently available road width of 1.5 metres may be accepted

)
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subject to the condition inat the applicant institution shall ensure
the availability of at least one fire officer on site, as per standards
(but at a minimum), on a 24 %7 basis.

il.  Since the building in question was constructed prior to the
constitution of the Authority, it does not presently comply with
the FAR, setback, and ground coverage norms under the
Building Construction and Development Bye-laws, 2025
currently in force. In view thereof, relaxation in the relevant
norms is granted, site-specifically.

1.  For providing the requisite parking as per norms, the applicant

institution shall, prior to commencement of hotel operations, be

required to enter into an agreement with another institution that
operates parking facilities, or alternatively, arrange for the
construction and implementation of parking at some other location

- in the city.”

R £ A copy of the MoM of the said meeting dated 09.09.2025 is being

annexed herein as ANNEXURE-3

//\_/B. DISTRICT MAGISTRATE, VARANASI
: \ s

That a meeting of the District Ganga Committee, was convened on

L6 11 14.10.2025 which was chaired by the DM, in compliance with the
2 LUCKNOW U.p INDI,

“cGN MO, 20914 order dated 06.10.2025 passed by this Hon’ble Tribunal.

w Uy
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11.  That in the above context, letter received from the National Mission
for Clean Ganga (NMCG) dated 25.06.2025 was discussed, which
mentions alleged construction activities within the High Flood Level
Zone (HFLZ) of River Ganga in District Varanasi, pertaining to the
matter of alleged unauthorized structural alterations and extensions

carried out by the project proponent.

12. That further, the NMCG directed the District Ganga Committee to
immediately investigate the matter, conduct necessary field
verification, and take action under the provisions of the River

Ganga (Rejuvenation, Protection, and Management) Authorities

Order, 2016.

P\ ccordingly, in the said meeting, directions were issued to the
Varanasi Development Authority, the Uttar Pradesh Pollution
Control Board (UPPCB), Varanasi, and the Irrigation

Department, Varanasi, to take necessary action and furnish a

%ﬂ/\/‘ O/O)wrt of compliance.
% @\ Y)/I 7 A copy of Minutes of Meetings of the District Ganga Committee
. P. Midrisn

ADV. & NOTARY Meeting held on 14.10.2025 are being annexed herewith as

1) LUCKNOW U.P. INDL/
REGN NO.20914  ANNEXURE-4
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C. UTTAR PRADESH POLLUTION CONTROL BOARD

14. That UPPCB vide letter dated 26.10.2025 has granted CTO to the

Project Proponent for the period from 25.10.2025 to 31.07.2030.

D. COMPLIANCE REPORT DATED 01.11.2025 SUBMITTED BY

DIVISIONAL __FOREST OFFICER (DFO) / MEMBER

SECRETARY, DISTRICT GANGA COMMITTEE,

VARANASI

15.  That the Divisional Forest Officer / Member Secretary, District
Ganga Committee, Varanasi, obtained reports from the Secretary,
Varanasi Development Authority, Regional Officer, U.P. Pollution

Control Board, Varanasi, and the Executive Engineer, Bandhi

Division, Irrigation Department, Varanasi, and submitted an

inquiry report vide letter dated 01.11.2025.

- That according to the said 01.11.2025 report, Shri Deepak Soppa, the
authorized representative of M/s Shri Vari Chemicals Pvt. Ltd., had
applied for permission to carry out repair/reconstruction work
/AA/ from the VDA on property nos. K- 24/2, 3, 4, 9 and K-24/102 Mohalla
-t 1 ‘%'mghat, Ward Kotwali, Varanasi, situated along the riverbank, in
Ca P-?. H‘ —:‘
ADV. & NOTARY

6 LUCKNOW U.P. INDI/
SEAN NO. 20914,

Mauza Shahr Khas, Pargana Dehat Amanat, Ward Kotwali, Varanasi.

It is submitted that the above-mentioned properties were found being

)
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repaired/reconstructed with the afore-mentioned due permissions
obtained from the Varanasi Development Authority as per the
relevant Government Orders. That furthermore, no additional floor

construction was found at the site.

II1. PIL BEFORE THE HON’BLE ALLAHABAD HIGH COURT
IN THE MATTER OF: KAUTILYA SOCIETY & ORS. VS.
STATE OF UTTAR PRADESH, 2016

18.  That itis worthwhile to mention here that the Hon’ble Allahabad High
Court in the matter of Kautilya Society & Ors. Vs. State Of Uttar
Pradesh, 2016 vide order dt. 28.04.2016 in Para A under “Repair

Bye-laws and Model Heritage Bye-laws” directed as under:

“We deem it appropriate and proper to order and direct that all

permissions for repair and development strictly in accordance with

the approved Bye-laws may be processed by the VDA. However, we

clarify that this order shall not be construed as an order permitting

the regularization of any construction which has been carried out in
violation of the provisions of the UP Urban Planning and

Development Act 1973 which, in any case, shall be dealt with in

/A/rwraefordance with the provisions of the law by the VDA.”
) \”1

CORMSH A

ADV. & NOTARY : ; : ~
10 LUCKNOW U.P. INB)I . That the Deponent, being duty-bound under law, is committed to

RFGN NO. 20914

ensuring strict compliance with all directions of this Hon’ble Tribunal

!
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and undertakes to adhere to any further orders or instructions issued

hereafter, without demur or delay.

20.  Hence, the present response is being submitted for the kind perusal of

this Hon’ble Tribunal and it is prayed that the same be taken on record.

DEPONENT

VERIFICATION

NOTM ' »'\E’W""

O ~T ...{_ \Agenﬁed at_ LICo s 1P on this 2)%Hay of December, 2025, that the
gj’ -~ o :~-.
,,af 2 ""‘""*"“" nté;éxts of the above affidavit from paragraphs 1 to jqégare true and correct
i’ { C.P s Lf_}.\ Rl
!‘ RE l»v. & NOTAREO stheﬁ'»est of my knowledge and belief. No part of it is false and nothing
1 B e ;xng_ WL
1 J‘ﬂ

}[a'u?ial has been concealed therefrom.

f

A ™~
A N ’ i e { ‘\\
N \.i- -"-.J }.V‘/{,{K

. DEPONENT
Sworn and Verified

%@%W

C. P. MISHR
ADV. & NOTARY
HQ LUCKNOW U.P. INDIA

Ider it ]
Y= ity the depen
GN. NO. 20914 Whe hasthave igni%ﬂ/g. ECLtam/buraiy

Tl ULlO'L me
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ANNEXURE-1
& —va.sfr.é’r.-420481—7—2025-]942315
N,
guia &,
afea,
Sogo A
qar H,
- uHw §Ra,
mary g el Raes T,
Jofo AHH| '
2- erfasrd,
ArYOTAT|
3- Heww gfRa,
Jofe UEWUT fATTUT NE,
qAGTF|
UEteRol, I U9 Seary IRadT -7 FGI5: foeAih:  30-06-2025

Rug-are wfw sha 3w, a8 feeelr & WTIT Original Application No. 259/2025 (1.A. No.
399/2025) Anurag Singhal Versus Union of India & Ors. & Wi @Are sfeor & My s
26.05.2025 & HWela & HaY A

AR, .

04w fwms #@re uf eia wfRewor, a8 Redt @ @S Original Application No.
259/2025 (I.A. No. 399/2025) Anurag Singhat Versus Union of India & Ors. & Wia #e 3flaor &
IRY R{AF 26.05.2025 F HIARS TN & FF B, forFd GEIT HY FAFaad E:-

6. Issue notice to the respondents for filing their response/reply by way of affidavit before the
Tribunal at least one week before the next date of hearing. If any respondent directly files the
reply without routing it through their advocate, then the said respondent will remain virtually

present to assist the Tribunal.

7. Applicant is directed to serve the respondents and file affidavit of service af least one week

before the next date of hearing.

8. List on 06.10.2025."

2- 3OS TN ¥ FF wa ueROT A 3AeE gl Uiaardy swdr 9-8 ardt Ffdew wade
s gu FaUe aRIUE # I A8 ¥ fhe e of @ fwer & R R & w3
er&nﬁq%ﬁﬁwﬁmmmﬁmw—mmasﬁammﬁwmgﬁm
Ve & &0 & Ruwd @, o 48 A ¥ e 100 fe A g W v eg @ w8
(TauhTass) & Mo Rua | ufaadr FEar 9 J Aoy e & o w #faReE At @
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fm qF a Rar ¥ vd wy & 39 aftfas dea & agea & faw Jg Rfde &7 3 ot dfa
3 & REan f & w d)

YT # Ao HIAFOT G WRT 3 IR wfeadar & Afeq i & gu smed
garg & A & o7 4 oA UF FEe §@ AAOSOr F @A AUY-0F F ACWA T 30
response/reply &S &t & A3y BF & & dawor F wa ARE & AT ufRdWME FEw-(2)
State of Uttar Pradesh Through Chief Secretary, Ufdardr #&i-(3) Varanasi Development Authority
(VDA) Through Vice Chairman, Uidaidr §&aT-(6) Uttar Pradesh Poliution Controt Board Through
The Chairman, Ufaardl #&A1-(7) Environment Forest and Climate Change Department, Gowl. of UP
Through The Additional Chief Secretary Td ufaardl d&ar-(8) District Magistrate, Varanasi ¥1

3 HA: 30 WEY A Frgekee (SURRATd), w@ostedlo, A% feedh & U3 RaF 30.05.2025 g
Mr. Saurabh Tiwari, Advocate for Applicant F $-319 U3 *ai® 04.06.2025 g0 U= AT
& orargfd wewes Afed AT AR §U A Iw B @ R ganm ¥ R usea gawor & e
RO g0 AR HEY AT 26.05.2025 & WA A WS HAGE ARG HE g0
ol gaard Hr RN F #7 § 79 vF guw @@ FAAEReT & TR AUY-UF F AIH ¥
WU responsefreply AW HA IU ATEF A A responserreply Y Uiy BT T WAWE A
vataror, aF vd Fwaryg uRade Rerd 3oUe wr@E  (Email-envsection7@gmail.com) @ rard

IS @ DY DY
HelTA- Digitally signed by
SUSHANT SHARMA HAG,
Date: 30-06-2025
13:46:40 ( gaia )
wiT|

ufafaf-swener, aroord Reaa afleon, oo @ F=reese (SRRaw). vaosfiedle,
% feech & v RAT® 30.05.2025 ©F Mr. Saurabh Tiwari, Advocate for Applicant & -3
uF fEAR 04.06.2025 G AR Afew 6 orawfd derwvers wia sHgET Fdard &g ot

Digitally signeﬁﬂ;ﬂ’
SHAILENDRA KUMAR

Date: 30-06-3925 o1 )
14:46:37 39 &R
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* In buildings declared as heritage buildings by Toursim Department, adaptive reuse of existing
residential/ non-residential buildings as hotels shall be permitted by the Authority

* Road Width - Heritage buildings, proposed lo be used as heritage hotels, shall be permissible on
existing road width of at least 5 meters in areas which have traditionally considered to be
religious and spiritual hotspots wherein most of the roads are narrow. In case of non-heritage
areas, minimum width of existing approach road shall be 7.5 meters.

» Parking - Heritage buildings proposed to be used as heritage hotels, situated on narrow roads in
urban areas which arrange for dedicated alternative parking on wider roads (more than 12-m)

and provide jbr park and ride system from Hotel to parking place shall be permitted.
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®
Relaxations - The provisions reluted to meany of access,

ground coverage, FAR, setbacks, means
of access, par king eic. may be

relaxed by the Authority on the recommendation of the Heritage
Conservation Commitee.
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* The 1120 sq. mt. land lease as il was given to previous owner be given lo the new owner of

the property adjacent to this land for 30 years on rental agreed mutually by the Municipal

Corporation and the owner of the property. (Time one week Action by the Municipal
Commissioner, Varanasi)

The buyer of the property can take up renovation, retrofilting, repair and conservation

works inside the building without impacting the facade. (Time one week, Action by the Vice
Chairman, Development Authority, Varanasi)

Culture Department to issue adaptive reuse permission and register the hospitality unit in
15 days time. (Time two weeks, Action by the Principal Secretary, Culture.)
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